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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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WELCOME TO PARLIAMENTARY DELEGATION
FROM MACEDONIA

MADAM SPEAKER: Hon. Members, I have an announcement to make.

On behalf of the Members of the House and on my own behalf, it is my
pleasure to extend a warm welcome to His Excellency Mr. Trajko Veljanoski and
other distinguished Members of the Macedonian Parliamentary Delegation who
are presently on a visit to our country and are seated in the special box.

They arrived in India on 4 March, 2013. I am sure that during their stay in
our country they will not only experience the rich and diverse culture of India, but
will also get closely acquainted with our Parliamentary system. I am confident that
their visit will further strengthen the existing bonds of friendship and cooperation
between our two countries. We wish them a very comfortable and rewarding stay
in our country. Through them, we convey our greetings and best wishes to the

Parliament, the Government and the friendly people of Macedonia.
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MADAM SPEAKER: Question Hour — Q. No. 101, Shri Mahabal Mishra.

... (Interruptions)

11.02 hrs

At this stage, Shri P. Kumar, Shri D. Venugopal and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)

11.02 Y4 hrs

At this stage, Shri Dara Singh Chauhan, Dr. Shafiqur Rahman Barq and some
other hon. Members came and stood on the floor near the Table.

..... (Interruptions)
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11.02% hrs
MADAM SPEAKER:Q. NO.101, Shri Mahabal Mishra.

(Q. NO.101)
o wETaa fsm ¢ wEAY srede S, H oNUe HIRgH ¥ AR A ST W S ared § 6
HRHR -1 g SIS M St @ A F BIEHAEE B AT 9118, S aid gaigae! sl
DI Iooldel WA g BT Aebl e 8l ... (@) S U § WRBR DI qug <l g
TS feeell I g ARA Hel Sl &l fdeell # e AT A TERIGHE & BIE-BAN UG
A 81 ... (WUM) FAT ARBR BT AR 39 AISH & i foeell # Brama Ao &
&1 2 O TagEd & BIE-BIE181 ®I 39 AoMT & ™ fd 967 .. (Fagm)
A ft.qoRM TF: A, T BN & g vl TP 325 FRIS Y W fHY § 3R 552

ERTe §91Y €1 il O@ 552 H W 252 BRCH Je] HelM gl . (aum) IR ®

BRE & oy AT Wicy & 3iR T &I 50-50 TRHCT ¢ 3R Td & forg o ) &
100 TR UcH & %@ &1 & e & oY 2 g 39 89 @ PR B ol ... (Faem)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.04 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Shri Inder Singh Namdhari in the Chair)
PAPERS LAID ON THE TABLE
.. (@)
12.0 Y hrs

At this stage, Shri Ghanshyam Anuragi, Shri Dhananjay Singh and some other hon.
Members came and stood on the floor near the Table.
... (cTagm™)
MR. CHAIRMAN: Now, Papers to be laid on the Table.
... (Interruptions)
THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): I beg to lay on
the a Table copy of Notification No. S.O. 36(E) (Hindi and English versions)
published in Gazette of India dated 3rd January, 2013, making certain
amendments in Notification No. S.0O. 2155(E) dated 21st September, 2011 under
sub-section (1) of Section 28 of the Mines and Minerals (Development and
Regulation) Act, 1957.
[Placed in Library, See No. LT 8454/15/13)]
... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on
the Table:-
(1) ) A copy of the Annual Report (Hindi and English versions) of
the Bureau of Indian Standards, New Delhi, for the year 2011- 2012,
alongwith Audited Accounts.
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(i1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Bureau of Indian Standards, New

Delhi, for the year 2011-2012.
[Placed in Library, See No. LT 8455/15/13)]

2) @ A copy of the Annual Report (Hindi and English versions) of the
National Co-operative Consumers’ Federation of India Limited,

New Delhi, for the year 2011-2012, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Co-operative
Consumers’ Federation of India Limited, New Delhi, for the year

2011-2012.

[Placed in Library, See No. LT 8456/15/13)]

3) O A copy of the Annual Report (Hindi and English versions) of the
Central Warehousing Corporation, New Delhi, for the year 2011-

2012, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Warehousing Corporation,

New Delhi, for the year 2011-2012.
(4)  Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above.

[Placed in Library, See No. LT 8457/15/13)]

(5) A copy each of the following Notifications (Hindi and English versions)
under sub-section (6) of Section 3 of the Essential Commodities Act, 1955:-
(1) G.S.R. 871(E)/Ess.Com./Sugar published in Gazette of India dated
3rd December, 2012 notifying factory-wise fair and remunerative price of

sugarcane for the sugar season 2011- 2012.
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(i) The Provisional Sugar (Price Determination for 2011-2012
Production) Amendment Order, 2012 published in Notification No. G.S.R.
872(E)/Ess.Com./Sugar in Gazette of India dated 3rd December, 2012.
(ii1)) The Provisional Sugar (Price Determination for 2009-2010
Production) Amendment Order, 2012 published in Notification No. G.S.R.
873(E)/Ess.Com./Sugar in Gazette of India dated 3rd December, 2012.
(iv)  G.S.R. 56(E) published in Gazette of India dated 30th January, 2013,
making  certain amendments in  Notification = No. G.S.R.
993(E)/ESS.Com./Gur dated 23rd May, 1968.
(v)  S.0. 292(E) published in Gazette of India dated 30th January, 2013,
making certain amendments in Notification No. S.0. 1059(E) dated 11th
May, 2012.

[Placed in Library, See No. LT 8458/15/13)]

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): I beg to lay on the Table a copy
of the Indian Broadcasting (Engineers) Service Amendment Rules, 2013 (Hindi
and English versions) published in Notification No. G.S.R. 1(E) in Gazette of
India dated 1st January, 2013 under Section 34 of the Prasar Bharati (Broadcasting
Corporation of India) Act, 1990.

[Placed in Library, See No. LT 8459/15/13)]

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table:-
() @) A copy of the Annual Report (Hindi and English versions) of the
National Disaster Management Authority, New Delhi, for the year
2010-2011.
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(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Disaster Management
Authority, New Delhi, for the year 2010-2011.

(2)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 8460/15/13)]

... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): I beg to lay on the Table a copy each of the following
papers (Hindi and English versions) under Article 151(1) of the Constitution:-

(1) Report of the Comptroller and Auditor General of India-Union Government
(Civil) (No. 22 of 2012-13)--Performance Audit on Integrated Child
Development Services (ICDS) Scheme, Ministry of Women and Child
Development for the year ended March, 2011.

[Placed in Library, See No. LT 8461/15/13)]

(2)  Report of the Comptroller and Auditor General of India-Union Government
(Ministry of Finance) (No.3 of 2013)--Performance Audit on
Implementation of Agriculture Debt Waiver and Debt Relief Scheme, 2008.

[Placed in Library, See No. LT 8462/15/13)]

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
R.P.N. SINGH): I beg to lay on the Table a copy of the Vice-President’s Pension,
Housing and Other Facilities (Amendment) Rules, 2013 (Hindi and English
versions) published in Notification No. G.S.R. 44(E) in Gazette of India dated
24th January, 2013 under sub-section (2) of Section 5 of the Vice-President’s
Pension Act, 1997.

[Placed in Library, See No. LT 8463/15/13)]
. (eTE)
PN AAET H AT HA TAT W TGO ISR AT § I 734 (sft TR 3aw) :
Heled, # FrafaRad o3 9wr ted W I g -
(1) (T®) o SRR BR DliTRfea ofF w1, 3 feetl & a¥ 2011-2012 & TS
gfades @1 U i (R qem SRl dvamvo) |
@) I BRI BR Bisifurfed <, 8 foeel & a¥ 2011-2012 & a1
Rl & U ufa (R aom RISl o)) a9 S WX oo fide |
() e B BR dRitwfed ¢f, 73 fAeelt & a¥ 2011-2012 & HRIHROT &
WBHR GRT FHIT B U afa (= e sl Awahv) |
(2) Swaa (1) # IfedtRad T3 BT T Uedl W E@T ¥ g fIe & HROT G dTall
faavor (fR=it o 3Rt dxanwo) |

[Placed in Library, See No. LT 8464/15/13)]

(3) wut IrfAfRI, 1956 H ORI 619 & & favia fFrafaRad v=i & v&-ua ufa
(fR=t e SHroh vavon) :-
(Th) 7T ¥ e YUl TSRSl Saaqic diunee faffics, vidtd & ay
2010-2011 & HRIGR B WRBHR gRT FHIET|
@) T USY We T SIS SaduHe HiuneH fafics, Harer &1 a
2010-2011 T AT HTdS, SRATIRIER kY qAT 37 W [=-
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ARTOATIRIeTd & femfor|
(4) ST (3) # SfcaRad 73T B FH Ued W @ H gU fdord & BRI g2 arel
faa=or (fR=<i o 3Rt dvenvu) |

[Placed in Library, See No. LT 8465/15/13)]

(5) () werTel EReeyE ol wic 31 AoMie, 2aREe & ay 2011-2012 & a1
gfede @1 U i (R qem sl e |
(@) e $Reee 3T Wi ged AMoiie, Bavmdg & 9y 2011-2012 & Al ovarait
D UH Ui (B qm SISl AXHR0T) qAT 9 IR AETIRIE Hide |
() e SRECHE 3iTh Wi ge AoHe, BavIaIg & ay 2011-2012 & HRIGROT
P TRGR gRT FHIET Bt g ufa (R q2n s Ao |
(6) STwa (5) # SfcaRad TAT B FH Ued R & H gU e & BRI S are]
faavor (fR=it qorm sRelt dvanwo) |

[Placed in Library, See No. LT 8466/15/13)]

(7) BN IuST (ST R fereicn) Srfafs, 1937 &I &R 3 ®I IUIRT (3) B I

T el SufieRvT 3R faqur 779, 2013 ST 24 S, 2013 & WRA & Io0F 4
AT Ho WOHI0f0 45 (31) H THIRT Y ¥, BI U Ui (2= q21 3l AwhRv) |
[Placed in Library, See No. LT 8467/15/13)]

(8) mawye A%y AfAMTH, 1955 B GR1 3 HI IUYRT (6) B 3icia FAfTRaT srfergaail
@ TH-UH ufa (R e SRroh Awenvn):-
(Teh) BI0RMT0 280 (31) ST 28 SN, 2013 & WRA D ST H eI 3l AT A

s gRT ST SfealRad HeAgSS IaRe & [Aael DI 39 LT & HhIeH

@ AN A 3 aY B A & forg srfeRgfed fhan W Bl
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(@) H1037M0 281 (3F) S 28 SR, 2013 B WRA B ASUA H BTG GAT AT AT
oI gRT 31 ST, 2012 B AT HOBI0AT0 198 (31) H Hiquy e ey
Y g
[Placed in Library, See No. LT 8468/15/13)]

... (FggT)
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12.01hrs
COMMITTEE ON SUBORDINATE LEGISLATION
29" Report

SHRI P. KARUNAKARAN (KASARGOD): I beg to present the Twenty-ninth
Action Taken Report (English and Hindi versions) of the Committee on
Subordinate Legislation (15th Lok Sabha) on the recommendations contained in
Twenty-first Report on “Non-Implementation of oft- repeated recommendations of

Committee on Subordinate Legislation, Lok Sabha by various Ministries”.

... (Interruptions)
12.02 hrs
STANDING COMMITTEE ON FINANCE
65™and 66™ Reports*

SHRI YASHWANT SINHA (HAZARIBAGH): I beg to present the following
Reports (Hindi and English versions) of the Standing Committee on Finance
(2012-13):-

(1) Sixty-fifth Report on the National Housing Bank (Amendment) Bill,

2012
(2)  Sixty-sixth Report on the Small Industries Development Bank of
India (Amendment) Bill, 2012.

... (Interruptions)

* Sixty-fifth Report and Sixty-sixth Report were presented to Hon. Speaker on 16
February, 2013 under Direction 71 A when the House was not in Session and the Speaker
was pleased to order the printing, publication and circulation of the Report under Rule
280 of the Rules of Procedure and Conduct of Business in Lok Sabha.
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12.03 hrs
STATEMENTS BY MINISTERS

(i)Bhandara rape incident in Maharashtra®

THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE): I
am deeply shocked at the despicable, ghastly and brutal manner in which three
minor girls from the same family were brutally raped and murdered and then
thrown into an abandoned well near Murwadi village, Lakhani Police Station,
Bhandara District of Maharashtra. I am sure that the collective conscience of all
the members of the House would be equally revolted to know about this

horrendous incident.

2. We have since received a report from the Maharashtra State Government.
From the report, it appears that the grand-father of the victims had complained
that his three grand-daughters aged 11 years, 9 years and 6 years respectively
were not traceable since they left school on the morning of 14™ February. A
missing person case was registered at Lakhani Police Station, Bhandara District
at 22:25 hours. The police officers and men intensified patrolling in the police
station area on the 15™ and 16™ February to trace the missing girls. On the 16™
February, at 17:20 hours, a local farmer nearby called the police station and
informed that bodies of three girls were found floating in the well in his farm.
After an inquest by the Taluka Magistrate, Lakhani a post-mortem was conducted
by a team of five doctors and is reported that all three deceased girls had been

subjected to sexual abuse and murdered before throwing them into the well.

3. The police have registered an FIR, vide CR No. 40/2013 u/s 302, 376, 201
I[PC (Criminal Law Amendment Ordinance 2013) read with u/s 4, 6 of the
Protection of Children from Sexual Offences Act, 2012. The SP Bhandara, Dr.

* Laid on the Table and also placed in Library. See No. LT 8469/15/13
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Arati Singh and Senior Officers visited the area and the investigation is ongoing.
The State Government has reported that the in-charge of the police station was
suspended on 19" February as he did not deal with the complainant promptly and
professionally. Teams from Maharashtra Police have been formed to pursue

different lines of investigation and to track the offenders.
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12.04 hrs

(ii) Revision of MGNREGA wage rates”

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH):

1.

In his Budget Speech of July 6, 2009, the Finance Minister had said the
following:

"We are committed to providing a real wage of Rs.100 per day as an
entitlement under MGNREGA".

On January 14, 2011, the Ministry of Rural Development issued a
notification revising MGNREGA wage rate by linking it to the Consumer
Price Index for Agricultural Labour (CPIAL).

In March 2011, after inter-ministerial consultations, it was decided that the
revision of MGNREGA wage rates indexed to CPIAL would be done
annually. Thereafter, in July 2011, it was decided that this revision would
become effective on April 1 each year.

. A notification revising MGNREGA wage rates for the period April 1, 2013

to March 31, 2014 indexed to CPIAL has been issued and is placed on the
Table of the House.

... (Interruptions)

* Laid on the Table and also placed in Library.See No. LT 8470/15/13
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12.04'/hrs
ELECTIONS TO COMMITTEES
(i) Joint Committee on Offices of Profit

£ YAt wor [iE : "wEley, § U Al g -

“fp 78 W S 99 IR &1 #hHed # wiid Py 9 W 6 iR
2012 B IHT ¥ ITd ANYT & HRU 9 & Y&l dadl Agad AT o
Y A & foy e & W H SR H b Y, Udha AHAT F9 gRI
aguTieres A gomell & SIgER 301 H ¥ Al Gl & Uh e Dl
faffaa s

MR. CHAIRMAN: The question is:

“That this House do proceed to elect one Member of Lok Sabha
from amongst themselves in accordance with the principle of
proportional representation by means of the single transferable vote,
to serve as a member for the remaining term of the Joint Committee
on Offices of Profit vice induction of Shri Sarvey Sathyanarayana in
the Council of Ministers and his resignation from the Committee on
6 December, 2012.”

The motion was adopted.
... (Interruptions)
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(i1)) Committee on Official Language

THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE): I beg
to move:

“That in pursuance of sub-section (2) of section 4 of the Official
Languages Act, 1963, the members of this House do proceed to elect,
in accordance with the system of proportional representation by
means of the single transferable vote, two members from amongst
themselves to be members of the Committee on Official Language
vice Shri P. Chidambaram and Shri Ninong Ering ceased to be the
members of the Committee upon their appointment as Minister of
Finance and Minister of State for Minority Affairs, respectively.”

MR. CHAIRMAN: The question is:

“That in pursuance of sub-section (2) of section 4 of the Official
Languages Act, 1963, the members of this House do proceed to elect,
in accordance with the system of proportional representation by
means of the single transferable vote, two members from amongst
themselves to be members of the Committee on Official Language
vice Shri P. Chidambaram and Shri Ninong Ering ceased to be the
members of the Committee upon their appointment as Minister of
Finance and Minister of State for Minority Affairs, respectively.”

The motion was adopted.E


Rep133_3
Fd. By ‘c’
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... (Interruptions)
12.05hrs
MATTERS UNDER RULE 377 *

MR. CHAIRMAN : Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them, may personally hand over slips at
the Table of the House immediately. Only those matters shall be treated as laid for
which slips have been received at the Table within the stipulated time. The rest
will be treated as lapsed.

... (Interruptions)

(i) Need to extend train no. 18311/18312 upto Allahabd

SHRI AMARNATH PRADHAN (SAMBALPUR): The people of Sambalpur and
the entire Western Odisha region are facing difficulties as there is no direct train
service from Sambalpur to Allahabad which would enable people to perform the
last rites (Asthi Bisarjan) of the deceased. The kith and Kin of the deceased have
to change trains for this purpose. So, the train No. 18311 & 18312 should be
extended upto Allahabad to ensure hassle free journey to the passengers of this
Western Odisha region and particularly, Sambalpur which is the hub of

commercial and industrial centre of this region.

* Treated as laid on the Table.



05.03.2013 25

(ii)Need to base crop insurance on the Crop Cutting basis in
Barmer and Jaisalmer districts, Rajasthan

St g A (FEWR): W G & B qroHR Ud SR Tl BN g aguTer ger
e € 1 37 el 4§ forami @ A4 9 |gferdd 8 BEd S B AGH SMETRG & R W
PIT BT AR Py A &g FRY BR @M § | ORI IoF | Go|qE d aR el |
HAE AT ZhIY HISH TR ATSH A & | WX WS & & qrSHR, SR forall # HIvH
MR AT ATSHRIG HIGH 3fihel A & W Td qIRY Bl SRIAMAT & BRI
BITADRI DI FADT YA W 8] el 91 &1 & | 8l & H & § g8 dof a9l 9 JfAgie
H BT §Y THAT BT JAES W B ERIE e s § 78 8m 9 et 78 urar &
| IRPR g fhar & v fram Bfee Brs & Ao Tas O B 8 oAfh W B
D1 JaTaST 8l e A AP JHAr il 2 fpami & fu fham Hise B1$ §: W &1
e Bl @l ¢ |

H R BHRAT AR (P GRS AR Rl § el A1 JiE et B R
W PIT BT ARG fhar Sy |

(iii) Need to protect the interests of people before open cast mining is
undertaken in Peddapalle parliamentary constituency, Andhra Pradesh

DR. G. VIVEKANAND (PEDDAPALLY): Singareni Colleries a joint venture
company of Govt. of India and Govt. of Andhra Pradesh is planning to
undertake Open Cast Mining at Kasipet and Mandamarry Mandals of Adilabad
district which forms part of my Peddapalle Parliamentary Constituency. In
places where open cast mining is being done by Singareni colleries, the people
are unhappy that the water levels are going down, houses are being damaged
and proper Rehabilitation and Resettlement has not been undertaken by the
Singareni colleries. In the public hearing conducted on 13th Feb. 2012, the

land losers and affected persons objected to the improper way the public
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hearing was conducted and there was a unanimous opinion opposing open cast
mining.

In view of the above, I representing this Parliamentary Constituency
demand that the above issues be sorted out first before approval is given for open

cast mining.

(iv) Need to sanction funds for construction of proposed underpass on N.H. 47
at court road junction in Chalakudy, Kerala

SHRI K. P. DHANAPALAN (CHALAKUDY): NH 47 is the major Highway of
Kerala connecting cities like Ernakulam, Thrissur, Palakkad and ends at Salem.
The construction work for four laning of this NH 47 from Ankamali to
Mannuthy is under progress for the last few years. At Ankamali, NH 47 joins
with MC Road which is another major road connecting Ankamali to
Thiruvananthapuram resulting in heavy traffic from Ankamali to its northern
side. Chalakudy town is located at 15 Km north of Ankamali town which is
the point for tourist destinations like Athirappilly, Vazhachal and
Thumboormoozhi waterfalls where thousands of people visit throughout the
year. At court road junction, Chalakudy, there is a proposal for an underpass
primarily due to the acute traffic bottleneck experienced during the day
time. Actually the proposal for the underpass was made in the year 2008. Govt.
of Kerala vide its letter NO.18421/D1/20H/PWD dated 17.10.2011 had
forwarded a resolution of the Sub- committee meeting dated 14.08.2011 for the
construction of an underpass at Court road Junction, Chalakudy with entrance
through Mala Road instead of the earlier proposed underpass at Municipal
junction Chalakudy. However, no reply in this regard has been received so
far. Delay in construction will worsen the horrible traffic congestion

experiencing in the area and the cost of construction will also increase due to
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inordinate delay in completing the construction. It is learnt that the above
proposal is pending with the NHAI authorities.

Hence I request that necessary action may be taken for according
sanction for construction of the proposed underpass at Court junction in
Chalakudy and also give necessary direction to MORTH and NHAI to complete

the work as early as possible.

(v) Need to establish Kendriya Vidyalayas in Gulf countries in order to
impart quality education to the children of blue collar Indian workers

SHRI M.K. RAGHAVAN (KOZHIKODE): The Gulf countries have about 4
million Indian emigrant labourers, which form a significant part of the Gulf
workforce. Most of them are blue collar workers with a low income. With the
worsening economic conditions including the ongoing recession, many workers
are without jobs or working for lesser wages. Even with this low income, the
cumulative remittance from the Gulf sector is about 60 billion USD annually.
This remittance has a salutary effect on the Indian economy and particularly to
the economy of Kerala.

Most of the Indians are maintaining family in their respective host
countries and because of their blue collar status, imparting quality education to
their children has become a difficult task. Though there are a number of privately
run Indian schools, the blue collar workers are unable to impart good
education to their wards due to the prevailing high fee structure.

Many Gulf countries have International Branch Campuses of various
universities and institutions. The children of the blue collar Indian work force are
unable to meet the required international standards due to non-availability of
educational facility to them.

In view of the above, it is suggested that the Government of India should

consider to establish a few Kendriya Vidyalayas in the gulf countries including
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UAE (Dubai, Abu Dhabi and Sharjah), Saudi Arabia, Bahrain and Kuwait. In
fact, overseas Indians maintain a sense of attachment to their parent country and
the country should recognize the difficulties to help the Indian Diaspora not only
in business but also in educational field. Hence, necessary steps should be taken
to establish KVs in above countries. In fact, large number of Indian schools
situated in the Gulf sector are affiliated to the CBSE and establishment of KV

in these countries is not a hurdle.

(vi) Need to include Dhanak caste of Madhya Pradesh in
the list of Scheduled Tribe

3t Sgu waw R (FeFTER): AT UG H IS dTell ST /aTST S BT giaerd godan
aMfearRy WRpIT A ST W@ & | UrT Bl A & g S Ta1 4l iR a8f & Jgu Sirai A
REdl ATS € | IR 9§ & T8 onifd YAE Wiaer 61 € gafay g geaar sig fHafs e
&3 ® TSl e 3R Srel W R @ T

3 T @ A WO A b SR g @ g, N R & e # a8 AT o
3R FETS B G G A T8 S UIY | S DR I§ AN 3 T 98 U | 37 WDR
W FRY B 6 59 TG BT AN B @ (U 37T A SIS Dl gal H Srell
WY 3R g7l afaw &1 wel feen 4 wguan fhar o 9o, A1 8 39 Afa A St e
AP 3R Ald Tl BT FRI0T S/ ST |

3TTeM & WRA B ARPR gD S & f3d 5 o (o ot |

(vii) Regarding special financial package for the welfare of farmers of
Hoshiarpur parliamentary constituency, Punjab

SHRIMATI SANTOSH CHOWDHARY (HOSHIARPUR): The geographic area
of Hoshiarpur parliamentary constituency is entirely different from other
districts of Punjab. 75% is kandi area and small and marginal farmers are not

able to avail the benefit of Government scheme (National Horticulture mission)
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due to the threat of wild animals. Agriculture development is not possible in
isolation. I request the Government to give incentive or special package to
backward areas of my district i.e. Hoshiarpur. For this Government should
undertake survey of various areas, identification of the work force and creation
of employment opportunities near villages. In this way Government can help the

farmers to raise the income.

(viii)Need to sanction the pilot project for improving field approach roads in
Jalgaon district, Maharashtra

SHRI HARIBHAU JAWALE (RAVER): Reports of Ministry of Agriculture state
that there are losses of food grains and horticulture products upto Rs.50,000 crore
yearly due to damage of food grains during transportation from fields to market.
Several surveys have been conducted to assess the post harvest losses of foodgrains
in India. The report of World Bank also states about the post harvest losses of
foodgrains in India. Most prominent reason behind post harvest losses of food
grains and horticulture products is lack of proper infrastructure facility for
transportation from farms to market. To achieve targeted growth rate of 4% in
agriculture sector, it is necessary to save the foodgrain from post harvest losses by
creating better infrastructural facilities by constructing field approach roads.
Government is going to implement National Food Security Act. There is need for
huge quantity of food grain to implement this food security act.

Maharashtra Government had sent a proposal for sanction of Rs. 109 crore
for improvement in condition of field approach roads in Jalgaon district. The
improvement in field approach roads will be helpful to farmers. It will save
huge quantity of food grains and horticulture products which are getting
damaged due to unavailable of field approach roads.

I request the Government to sanction the Pilot project of improvement of

field approach roads in Jalgaon district submitted by Government of Maharashtra.
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(ix) Regarding implementation of decision of Tenth Island Development
Authority meeting

SHRI BISHNU PADA RAY (ANDAMAN & NICOBAR ISLANDS): The Tenth
Island Development Authority (IDA) meeting chaired by former Prime Minister
Shri Atal Behari Vajpayee was held on 19.01.2003 and PM’s written statement
on the subject has not been implemented even after a lapse of 10 years. I have
also included this issue as an agenda on IDA meeting and raised the issue in
Parliament but no action has been taken so far.

I, therefore, request the Government of India to direct the Andaman &
Nicobar Administration to implement the decision of meeting of the Tenth

Island Development Authority.

(x) Need to implement high speed rail project between
Ahmedabad and Mumbai

ST, fdic dweltwTs Aidiat (EAeEE ufedd): EHeER iR WS & dig ol JIAmd o |
ol I faeRid ofik gIfthes SIS H QR Q91 9 o1 WM W 8 | U8al 1 &g IR 39 ¥ e W
“gTE e Y Woree” A1 @ goie o @1 ot fhar mar € ik wd o fhar mn € 1 3w
gls s Yo UIolde Bl Sieg & hRIIIa Bl Sl & | TR 39 AT & ol doic d 39dT
HHE W TE o T 2 | SN WRGR GRT U HRA ARBR B e HATAT §RI JEHIETE H
11 BREY, 2013 B Ueh AR B1 3TATo WY fohar 11 o1 3R 99 A1 R WR =4l &I Ty
oft|
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ORI @ qRIHAT 1 W el @ A1 3 IO/ © IR IAD! HATDRU & IN H
foRed w0 &t fam T € | 31 F9eT © 6 sreAeEe-gRE &1 e wWie X Aae’ d
9w & BT fHar Sy iR Sieg I Ses SW X {HAT 9T |

(xi) Need to undertake repair work of N.H. 12 in Rajasthan
SHRI DUSHYANT SINGH (JHALAWAR): It is of utmost importance to pay
heed to the condition of the National Highway  No. 12. This national highway
has been in a terrible condition for a longtime. The district of Jhalawar is located
on the NH-12 and the commuters are forced to face immense hardship. This
particular highway connects Jhalawar to major cities like Jaipur and Kota that are
also major railway junctions. During the monsoon this condition only deteriorates
further. There is a heavy flow of traffic from the Central states to Rajasthan and
with bad condition of National Highway, the problem of the commuters increases
manifold who are forced to take a longer route via Baran. This increases the
travelling time and bad road leads to congestion. I, therefore, request the
Government to look into this matter at the earliest and instruct the concerned

authorities to repair the NH-12 and solve the plight of the people of Jhalawar.

(xii) Need to provide compensation to farmers in Uttar Pradesh
especially in Bundelkhand region of the State whose
crops suffered damages due to frost and hailstorm

2 R.&.RiE ea (qfen): il B & H SR USW © Jawvs & [aFde, dial, e,
S, BHRYR, HelaT 9Ad o @ fAf= uidi 9 ITar/quR ae il g | fhami &1 aas),
fretell Ud Afesrdl Si a1Te], THIeR |ied &1 &I A9 Blel < 81 15 & | [ARveR geikavs
& foramt &1 39 ST Suersl W AT Ufaerd W 31 JHA g3 ¥ | waEl-dal d-ukerd
Hel dire & 8 R 5 yEm @ IR W @Sl 8 T 2 | Bl A< 89 9
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el 1 e, o, Sotel, Foigd Sfe W) @d fhar ar 9 qaie 8 W 2 | el g
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(xiii) Regarding erecting a memorial in honour of Madari Pasi, a social
reformer in pre-independence era, in Hardoi district of Uttar Pradesh

3t oEle PR Waa (FR@): wmifSie Hifd & R Al SIe Aa IR |Rd
SHIGR AT AEF U Ffad 981 9 | 98 Sfed a9 & IR A & Qb |@IERv R @
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1860 ¥ B3 AT | I78i+ HATGl ATl qul S[aRel 1 |ed gy 3fag & WUl [l iR
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fen SR AMa SiaT 7 F@n iR AT &1 yaR TR Fa1 | S99 SR o were srenh

T |
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3 W By WDHR A N & b 98 #er urell, Rrgie afera iRk afya wars 4
ATed, W@, W@iacidd, Jesiikicd & gREl & Ifd ddd AR SFRekbdl Uar @1 3R
IR ST | 98 ORI, Y haAssl AR HFd HATUBRI a1 Bl g Bl
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(xiv)Need to check the menace of wild elephants causing loss to human lives
and property in Supaul parliamentary constituency, Bihar

N fea A AR (oiar): d gy #=0 Sht &1 e o Wwdy &3 guldl St T
W AR 8, DI AR AP B §Y bedl © (b AN o ARy sl &1 g ura 4
ferR @& giia & HHagR Fuilel, TR § Id I B Add 79 & T gds a1 |
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(xv) Regarding building of groynes along the sea coast to protect villages
facing the threat of submersion in the sea in Kanyakumari parliamentary
constituency, Tamil Nadu

SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): I would like to bring
this to the knowledge of the Union Government that Kanyakumari District has
a 71 km of coast line with more than 45 fishing hamlets and around 2.5 lakh
fishermen population. As fishing is the main occupation of the fishermen
community, they live along the sea shore since long. The coastal area of my
constituency is touched by Bay of Bengal Sea, Indian Ocean and Arabian Sea.
Most of the times, the villages along the Arabian Sea get affected because of
sea erosion. Some villages are partially protected with groynes and some
villages are protected partially by Rabble Mount Sea Wall (RMS wall). The
villages properly provided with Groynes are saved from Sea Erosion, whereas
the villages provided with RMS wall get affected because of sea erosion. The
west coast area in my Kanyakumari constituency would be the worst hit area by
sea erosion in the country. Among them Poothurai and Thoothoor villages are
the worst affected ones. More than 100 houses were damaged and drowned in
the Arabian Sea during 2011 and 2012 itself. The Government of Tamil Nadu
has not provided any alternative housing to the homeless in Kanyakumari
District. These coastal villages in Arabian Sea are coming under Thoothoor
Village Panchayat, Munchirai Panchayat Union of Kanyakumari District. This
calamity strikes these villages now and then, and gradually these villages will
disappear from Indian Map. The people of Thoothoor and Poothurai villages are
in fear of losing their belongings and their shelters on account of sea erosion.

I, therefore, request the Union Government to look into this matter
seriously and make necessary arrangements for the protection of these villages
by sanctioning Short Groynes in Poothurai and Thoothoor villages and other

villages of sea affected area in my constituency. And also I request the
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Government to grant appropriate compensation and houses to the homeless and
landless fishermen families.
As an initial step I request the Union Government to send a special team

to study the damages in the coastal villages affected by sea erosion.

(xvi)Need to take suitable measures to assist the coconut farmers in Kerala
SHRI P. KARUNAKARAN (KASARGOD): Coconut farmers in Kerala are
facing a very serious situation due to the sharp decline in the prices of the
Coconut. It has been reduced to Rs. 3 per coconut which was earlier Rs. 12. The
farmers are unable to repay the bank loans. They are not able to purchase
fertilizer due to the rise in the prices of fertilizer. The price rise of all other
essential inputs also adversely affects the farmers in the sector. The import of
palm oil is a big blow to the coconut farmers. This problem not only affects
the coconut farmers but also the financial condition of the State. So I urge the
Government to take immediate steps to assist the coconut farmers as well as the

State.
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(xvii) Regarding setting up of Mini passport Kendra in Sambhajinagar in
Aurangabad parliamentary constituency, Maharashtra

#t dgmia WY (iTER): fIow F3e 7 AR G9ET 8F & Sfdid AHSITR (SRITaTe-
HERIS) H U il UTAUic dg Ala & '9on & off | 39@ foy &t 18 o[l & IR
TRl SfRmaTE § Hrfed & fay e f Suee - o € e Fgo dgea afaa
(facer #=mer), Reral Ul Sfifthar Ud o st 7 fan ok | 8 & dr6 fagw
AT (True ) fAUmT &1 et RUIE 69 & | JRaTfad driTera JiRAETE AR aTfetdht
& ST M B 3R S U NI ¢ Y B H IR TR W & | W $3 IR 77 foram
@ 918 WRHR 1 G TF & AT | 17 S99 2012 P Gfaa fea &' The proposed
mini passport Kendra in Aurangabad shall be taken after March 2012." # g5 grqure

&5 & oIy AR 2010 | TIN IR @ E | 99 $B IR | & 1498 RN F T HROT 8
f&p afiaTmare A= arquTe g o9 qb Y el 8l Al |

(xviii) Need to provide compensation to farmers whose crops got damaged
due to unseasonal rains and hailstorms in Andhra Pradesh

SHRI M. VENUGOPALA REDDY (NARASARAOPET): I would like to draw
the kind attention of the Government to the unseasonal and untimely rains
coupled with hail storms, on 16™ and 17" February, 2013, which caused heavy
loss to farmers in 12 districts, across the State of Andhra Pradesh. This natural
calamity has damaged standing agriculture crops in vast stretch convering
nearly 1.48 lakh Hectares and another 1.04 lakh Hectares of horticulture crops
in many other parts of the state, besides claiming 17 lives.

In Guntur District the loss is as follows as per the official declaration of the
Collector and District Magistrate. Paddy in 2,260 Hectares, Bengal Gram in 5,077

Hectares, Green Gram in 6,260 Hectares, Maize in 3,286 Hectares, Jowar in 1,112
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Hectares, Ground Nut in 1,000 Hectares, Red Gram in 229 Hectares, Tobacco in
274 Hectares.

The chilli crop on fields in Guntur District had, fungus attack/decolouring,
causing a dip in its price from Rs.7000/- to 4,000/- per quintal, in one single day.
Its price fell nearly by 50% after rain water seeped into the produce. Thousands of
farmers in Guntur District as well as in other 11 Districts now have their hopes
pinned on the Government aid to overcome the crisis.

As such I request the Honorable Minister for Agriculture through the
Chair, kindly to intervene in the matter and issue instructions to the State
Government of Andhra Pradesh, to take up detailed survey, to assess the loss of
crop on war footing basis, and to declare compensation to the farmers at least
Rs. 1,00,000/- per hectare to paddy loss; Rs.50,000/- per hectare to
commercial crop; Rs.30,000/- per hectare to horticulture loss; Rs.30,000/- per

hectare to vegetables loss.

(xix) Need to make airport at Cooch Behar in West Bengal operational

SHRI NRIPENDRA NATH ROY (COOCH BEHAR): I want to bring to the
attention of this Government that in my Constituency, Cooch Behar West Bengal,
there is a full fledged airport with all infrastructural facilities. Till last so many
years, Hon'ble Members of North Bengal have been continuously requesting to
start flight operations from Cooch Behar airport but even after spending crores of
rupees in the last 3-4 years the Central Government is in no mood to make this
airport operational. Here I want to mention that all the districts of North Bengal
are economically backward districts and to boost the economy here it is very
necessary that the Cooch Behar airport should be made operational at the earliest

and also this airport is very important from the point of view of our Defence.
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Further, I want to mention here that in August - September, 2011, the airport was
made operational for 1 to 2 days, but again it was shut down. I, therefore, request
the Hon'ble Minister to take immediate steps so the airport at Cooch Behar, West

Bengal should be made operational within this year.

(xx) Need to cover Ayurvedic system of treatment under mediclaim policies

SHRI RAJU SHETTI (HATKANANGLE): Lymphedama Filariasis is one of
the common disabling diseases, which affects over 2.5 crore people across 20
States in India particularly coastal States like Maharashtra, Kerala, Bihar and
Assam. Gadchiroli district in Maharashtra is a very prominent example.
According to WHO, Lymphedema is the 2™ largest leading cause of disability.
This disease has no satisfactory treatment in Allopathic system. However, in
ayurvedic system which is recognized by Government of India, there is effective

treatment for Lymphedema.

It 1s very disappointing that Mediclaim Insurance Companies are not
covering the expenses of treatment incurred under Ayurvedic System. Ayurveda
is India's ancient system which is accepted all over the world. Government is

promoting it throughout the country.

As ayurvedic system is one of the recognized systems like allopathy, 1
appeal to Ministry of Health and Govt. of India to give clear guidelines to
Insurance Regulatory and Development Authority about inclusion of

Ayurvedic treatment in the list of Mediclaim policies.

... (Interruptions)
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MR. CHAIRMAN: The House stands adjourned to meet tomorrow, the 6™ March,
2013 at 11.00 a.m.
12.06 hrs
The Lok Sabha then adjourned till Eleven of the Clock
OEFednesday, March 6, 2013/Phalguna 15, 1934 (Saka).


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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